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ADMINISTRATIVE TRIBUNAL, CALCUTTA BENCH
INISTRATIVE

R SECTION 19 OF THE ADM

IN THE CENTRAL
AN APPLICATION UNDE

;' TRIBUNALS ACT, 1985 .
: ( Hriday P?l}
| residing‘ at Vil’la'ge‘ -
. Jaqdhri,.P.O,— Nalﬁati, P.S.—
B ” Naiﬁéti, 'Disiffct' - Birbhum,'

| ‘ pin Code- 731220.
N .Applicant

!
§ - - =Versus-
i
1. THE  GENERAL MANAGER,
castern Railway, 17/ 'N.S.
R
‘ y N Road, . Kolkata- 700001.

5  THE  CHIEF PERSONNEL

OFFICER, Eastern Railway, 17/

N.5.Road, Kolkata- 700001,
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MANAGER,

3. THE DEPUTY CHIEF ENGINEER .

(CONS.) TII, 41/3, Telkal Ghat

- Road; HOWﬁ&h:% 711101,

4. THE DIVISIONAL  RAILway

Eastern Railway,

RN

Howrah at 3 floor, New

_ 4 '
Complex Station Building (Yatri

Niwds), Howrah - 711101,

ireerense Responden- s

¥
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No.0.A.350/331/2017 Date of order : 19.09.2017

Coram : Hon’ble Mr. A.K. Patnaik, Judicial Member

Hon'ble Dr. (Ms.) Nandita Chatterjee, Administrative Member

For the applicant - Mr. T. Manna, counsel

For the respondents : None

ORDE R (ORAL)

Mr. A K. Patnalk JM

The mstant O A. has been frled by the apphcant under Section 19 of the

‘Central Admmlstratwe Tnbunals Act 1985 seekmg the followmg reliefs:-

i) ”For a dlrectlon upon the*respondent authontles to rmmediately issue
appomtmentwletten in” f f""’_the appllcant in terms of the
notification/ tircular’ belng'RBE_ 0: 99/2010 dated 16 07.2010 issued by
Railway Board under. Mmlstry of Rallways Government of india for
.appomtment of land ioser affected by land acqursmon for Railway
Projects. : '

iy For a direction upen the respondent authontles to consider with

immediate effect and. issue appomtment Ietters to the applicant under

the category / polucy of appomtment of ‘land losers affected by land
acquisition for Railway Projects.

iii)  Any other appropriate order and/or orders, direction and/or directions
to whrch the applicant is otherwise: entltled toin accordance wrth Iaw

2. Heard Mr T. Manna ld. counsel for the apphcant None appears for the

respondents.

3, This is a matter relating to appointment under the category of land losers
who were affected by land acquiSition for Railway Projects.
4. Mr. T. Manna, Id. counsel for the appiicant submitted that t‘h'e applicant

has made 2 representation to the Respondent Nos.1,2,3 and 4 i.e. the General
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Manager, Eastern Railway,Kolkata, the Chief Personnel Officer, Eastern
Railway‘,KoIka_ta, the Deputy Chief Engineer(Con.)-III, Eastern Railway, Howrah and
the Diyisional Railway Manager, Eastern- Railway Howrah reSpecti’ver on
012”.'0.2.'20.1:51foli'on/'ed by a reminder dated 24.02.201S(Annexure A/5 to the O’.A.)
but 'his ‘prayer has not been considered till today. Mr. Ménna submitted that the
anplicant ;would be satisfied if a direction is given to the respondents to consider
andl di'spos'eof his;repr_esentation by passing a reasoned and speaking order ats

per fules within a time frame.

5. Considering the facts and -‘c‘ircum'sta‘nces of the case; we think it would not

be DFEJUdICIal to euther of the sides if a- dlrectlon is given to the Respondents to
consider and dispose of the representatlon of the apphcant as per rules and

regulations in forc‘e:W'ith‘in a tl’me ‘fra‘m' : 'herefore w:thout waltlng for reply we

direct the Respondent No. *123 ‘an_ e, "the Gene?’ralz‘ Manager, Eastern
Railway,Kolkata, the Chlef Personnel Of‘flcer,sEast’ern Ra|lway,Kolkata ‘the Deputy
Chief Engineer(Con.)élll, ‘Eastern’ -Railway, HoWravhs"ra'n'd_‘.t‘he Divisional Ranlwqy
Manager, Eastern Railw‘éjﬁdwroh respectively to _oo'nsider and dispose of the
representation of fhe«applicant dated 02-0255015 along with reminder da-ted
24.02‘.2015 :(lAnne>.<ure A/S to the O.A.)as per the 'r.u‘les and regulations in force by
‘passing a Wén reasoned order within_ a period of four weeks from the date of
" receipt of this order, if such representation is still lying pending for considerat_ion"
and con*\municate the decision to the applicant forthwith.  After such
consideration, if the applicant’s claim is found to be genuine, then we hope and

trust that expeditious steps will be taken by the respondents to extend the

consequential benefits to the applicant within a period of six weeks from the date

N

of taking decision in the matter.




- (Dr.N.Chatterjee) ‘ ( AX. Patnaik)
Administrative Member LT, Judicial Member
sb

6. Itis made clear that we have riot gone:irito the merits of the case and all
- the points raised in the representatibn' are kept open for consideration by th

respondent authorities as per rules and guidelines goverriing the f_ield. ;

7. A copy of this order along with the paper book may be gtr’a'"4r1;.~;'rni'ttfed to t‘h?e{

Respondent No.1, 2, 3 and 4 by the Registry for which Id. counseél for tl‘ﬁ:e_

applicant shall deposit the cost within one week.

8. With the above observations the O.A. is disposed of. No order as\to cost. ;
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